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~ tommencement.  [aws (Amendment) Act, 1984. .

No. GIT{Z)IXVII-V-rI—-l(KA}l-HB#
Dated Lucknow, March 22, 1984
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Govérnor is pleased to order the publication of the following English translation of the Uttar
Prgﬂésﬁ-'_sﬁygm Shasan Vidhi (Sanshodhan) Adhiniyam, 1984 (Uttar Pradesh’Adhiniyam San”
khyd § of 1984) as passed by the Uttar Pradesh Legislature and assented to by the Governor oh
March 21, 1984, : . '
THE UTTAR PRADESH LOCAL SELF-GOVERNMENT LAWS (AMEND MENT)
[U.P. Act No 5 OF 1984]
'(ds passed by the Uttar Pradesh Legislature) .

AN
1 ) ACT ' I
further to amend the Uttar Pradesh Water Supply and Sewerage Act, 1975, the U. P. Municipa=

lities Act, 1916, the Uttar Pradesh Nagar ‘Mahapalika Adhiniyam, 1959, the Uttar Pradesh
Hmﬁm:pq&fﬂe.r, the Notified Areas and Town Areas (Alpakalik Vyavastha) Adhiniyam,
1977, and the Uttar Pradesh Urban Local Self-Government Laws (Third Amendment)

Act, 1978, ; :
IT 15 HEREBY enacted in the Thirty-fifth Year of the Republic of India as follows :
' CHAPTER 1
PRELIMINARY
Short title and 1. (1) This Act may be called:the Uttar Pradesh Local Sclf-Government

(2) Sections 2, 3,4, 5,6,8, 9 and 10 shall be deemed to have come into
force on December 12, 1983, sections 11, 12 and 13 shall be deecmed to have
come into force on December 26, 1983, section 7 shall be decmed to have comz
into foice on February 1, 1984 and the rest of the section shall come into
force at once. '




v ' CHAPTER 1I L
{ . AMENDMENT OF THE UTTAR PRADESH WATER SUPPLY[AND
! SEWERAGE ACT, 1975 Amendment of

2. 1In section 4 of the Uttar Pradesh Water Supply and Sewerage Act, 1975, ‘:ﬁfm‘;: °£3U'§f'

hereinafter in this Chapter referred to as the principal Act,— . 1975,
(i) in sub-section (2), for clause (d), the following clauses shall be
substituted, namely (—
“(d) the Secretary to the State Government in-charge of the Water
Supply Department, ex-officio ; .
(dd) the Secretary to the State Government in the Planning De-
partment, ex officio 7
(i) in sub-section (4), for the words “‘in clause (¢) or clause(d)” the
words “in clauses (c), (d) or clause (dd),” shall be substituted.

3. In section 20 of the principal Act, in sub-section (3), in clause (¢), for Amend :
the words “to be appointed by the Nigam with the approval of the State oo oent ©
Government,” the words “to be appointed by the State Government” shall be y
substituted. N ‘ ‘
4. For section 27 of the principal Act, the following  section shalld be  substitution of
substituted, namely :— : , S section 27,
27 (1) The Jal Sansthan may, with the previous' approval of Tthe a
L State Government, create such posts of officers and
gﬁa‘;m ‘;ﬁtmtf other employees and with -such designations as it -
of cmg ecs, considers necessary for the efficient performance of -
. ' its functions. ' IR
. (2) The appointments to the posts, referred to in sub-section(1), shall
lgﬂf'iﬁﬁdg by the Jal Sansthan on such termis and conditions as it
8 fit © ’ ‘

Provided that the appointment on such posis as the State Govern-
ment may, by rules frame under section 27-A or by general or
specia_order, specify shall be made and the terms and conditions of
appol/ntaient on such posts shall be determined with the approval
of the Government. .

(3) Subject to general control-and directions of the Chairman, the
supervision and control over all employees of the Jal Sansthan shall
be .vested in the General Manager.” o : -
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5. In the principal Act, after section 27, "the following section shall be  tion oA
“27-A. (1) Notwithstanding anything contained in section 27 or
Centralisation of in any other provision of the Act, the State Govern-
services. ment may at any time, by rules, provide for the
creation of one or more services of such officers and servants as the
State Government may deeni fit common to Jal Sansthans or to_the
Jal Sansthans, Nagar Mahapalikas and Nagarpalikas in the State
and prescribe the method of recruitment and conditions of - service -
of persons appointed to any such service. - Co ' ‘
) Wheére any such service is created, employee: serving on the posts -
included in the service as well as officers and servants performing duties
4and funictions of those posts may, if found suitable, ‘be absorbed in
the service, provisionally or finally, and the service of others shall be
determined in the prescribed manner.

(3) On the creation of such service it shall be lawful for the Director
of Local Bodies or any other officer authorised by the Government in
this behalf to transfer an employee serving on any post in any Jal
Sansthan or Waterworks to any other Jal Sansthan or Waterworks.

(4) Without prejudice to the generality of the provisions of sub-
sections (1) and (2). such rules may also provide for consultation with
the State Public Service. Commission in respect of any of the matters
referred to in the said sub-sections. '

6. In section 38 of the principal Act,— ) Amendment of
section 38.

(a) i’n sub-section (1), between the words and figure *“service created
under” and “section 69-B” the words ““section 27-A of this Act”
shall be inserted,
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, (B) in sub-section (9)— .

(i) between the words and figure “contained in” and “section
69-B”, the words and figure “section 27-A of this Act”, shall be
inserted ;

(ii) for the words “ to serve on depu:ation with such Jal Sansthan
or the Nigam, as the case may be, to which his services are for the
time being lent™ the words “to serve with such Jal Sansthan or the
Nigam to which his services are for the time being lent or transfer-
red” ‘shall be substituted.

Amendment of 7. (1) Section 56 of the principal Act shall be renumbered as sub-sec-
section 56. tion (1) and, affer sub-section (1), as so renumbered, the following proviso and
_sub-section (2) shall be inserted, namely :

“Provided that, -in the case covered by clause (a), where suéh premises
is let to more occupiers than one or for any other sufficient reason re-
covery of tax from the occupier is found to be inexpedient, the Jal

Sansthan may, at its option, "levy the tax from the owner instead of ‘
from the occupier”. . :

(2) A owner from whom tax is levied under the proviso to sub-section
(1) may, in the absence of contract to the contrary, recover it from
the occupier’. »

Amendment of

B - 8. After clause (g) of sub-section (1) of section 72 qf the principal Act

. the following clause (#) shall be inserted, namely :—

“(h) if the consumer does not allow the Jal Sansthan to install meter
on his water connection or refuses to deposit security for the supply of
meter.” T .

o © CHAPTER III | ;
AMENDMENT OF U. P. MUNICIPALITIES ACT, 1916

Amendment of 9. In section 69-B of the U P. Municipalities Act, 1916, for sub-section (I)

section 69-B of i i : 1 o
the UP ATl 'the following sub-section shall be substituted, namely -:

of 1916. ) “(‘l)’ Notwithstanding anything contained in sections 57, 59, 65 to 68,

69, 69-A, 71, 74, 79 and 80, the State Government may at any time, by
- rules provide for the creation of one or more services of such officers and
servants as the State Government may deem fit, common to all or some
Municipal Boards or to the Municipal Boards, Mahapalikas ..and the
Jal Sanisthans in the State and prescribe the methods of recruitment and
conditions of service of persons appointed to any such service.”

CHAPTER IV - L
) AMENDMENT OF U. P. NAGAR:MAHAPALIKA ADHINIYAM, "19_59
Amendment of

: 10, In section 112-A of the U.P. Nagar Mahapalika Adhiniy.am, 1959,
mu%npl lﬁz‘? I?f for sub-section (1), the following sub-section shall be substituted, namely :—

of 1959, “(1) Notwithstanding anything contained in sections 106 to 110, the
State Government may at any time, by rules provide for the creation- of
one or more services of such officers and servants as the State Govern-
ment may deem fit, common to the Mahapalikas or to the Mahapalikas,
Municipal Boards and Jal Sansthans of the State, and prescribe the
method of recruitment and conditions of service of persons appointed
to any such Service.” .

CHAPTER V

AMENDMENT OF THE UTTAR PRADESH MUNICIPALITIES, NOTI-
FIED AREAS AND TOWN AREAS (ALPAKALIK VYAVASTHA)
' ADHINIYAM, 1977

Amendment of 11. In section 2 of the Uttar Pradesh Municipalities, Notified Areas and

section 2 of  Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977, herinafter in this Chapter

}'i‘;;n’"m 6. 13 referred to as the principal Act, for the word and figurcs “Decernber 31, 1983

? ’ wherever occurring, the word and figures “December 31,1984, shall be substi-
tuted.
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* -12. In section 3 of the principal Act, for the word and figures “Decem-
‘ber 31, 1983” the word and figures “December 31, 1984” shall be substituted.

CHAPTER V1

AMENDMENT OF THE UTTAR PRADESH URBAN LOCAL SELE-
GOVERNMENT LAWS (THIRD AMENDMENT) ACT, 1978

13. in section 24 of the Uttar Pradesh Urban Local Self-Government Laws
(Third Amendment) Act, 1978, for the word and figures “December 31, 1983,
the word and figures “December 31, 1984” shall be substituted. -

CHAPTER VII
Miscellaneous

14. (1) The Uttar Pradesh L(;cal Self-Government Laws (Amendment)

2, Orch Ordinance, 1983 and the Uttar Pradesh Urban Local Self-Government Laws
gg;:to’gl (Third Amendment) Ordinance, 1983, are hereby repealed.

{inance
48 of
1983

(v3) Notwithstanding such repeal, anything done or any action taken under
any of the Acts, referred to in Chapters II, IIL, 1V, V and VI, as amended
by the Ordinances referred to in sub-section (1), shall be deemed to have been
done or taken under the corresponding provisions of the said Acts as amended
by this Act, as if the provisions of this Act were in force at all material times.

. By order,
G. B. SINGH,
~ Sachiv.

:ﬁmqoﬂo-«t{o @0 425 o (fadT0)——(4384)-—1984--750 (#F0) 1

s

- yld'fﬂ ;
section 3.

Amendment of
gection 24 of
U. P. Act no. 35
of 1978.

Repeal and
savings.
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£ UTTAR I’RA 5iSH URBAN LOCAL SELF G%YE RNMENT LAWS
T (AMEMDMENT) ACT, 1995 o

(U e Mo, 20 oF 1995)

TH

Vo s pasaed by i0 Uiy i adest Legistiture)

AN
."}s (:’[‘

further to amend the Uttar Pradesh Municipal Corporations Act, 1959 and
the United Provincees Municipaliiics” Aer, 1916,

IT 18 uarkey  cnacted in ihe  Poriy-Sixth Year of the Republic of India
as follows :—— :

CHAPTER 1

ricliininary.

1. (1) This Act wmay bo called the Uttar Pradesh Urban  Local Self
Governmsat Laws (Ameadment)  act, 19935,

(2) Section 6, section 8, clauses (a-i) and (b) of section 11, section
12 to section 20, scciion 22 to section 27, clauses {(b) and (c¢) of section 28,
clause (i), sub-clause (i) of clanse () and clause (¢) of scction 29, section 30
tosection 32, clausu {(b) of section 33, soction 39 to section 49, and section
51 to section 59 shall be decmed to have come into force on May 30, 1994 ;

Section 2 to section 3, seotion 7, section 9, section 10, clause (a-if) of
section 11, clause (o) of scetion 28, sub-clauses (i-a), (ii) and (iii) of clause
(b) and clause {d) of section 29, scotion 33, section 34, clause (a) of section
35, and seotion 36 to section 38, shall be deemwvd to have come into force on
Decomber 28, 1994, aud the rvwainiag provisions shall comejinto force atonee .

, CHAPTER 1T
Amendment of the Uttar Pradesh Municipal Corporations Act, 1959

2. lnsection 2 ol the Utiar Pradesh Municipal Corporations Act, 1959
hereinafter in this Chapter reforred to as tho principal Act,—

(@) for clause (10), the following clause shall be substituted, namely-—

“(10) ‘city’ means a larger urban area as notified under clause (2)
of article 243-Q of the Counstitution™;

(b) after clauso (11) the following clauso shall be inserted, namely i—

“(11-A) ‘Corporation’ or ‘Municipal Corporation’ means the
Maaicipal Corporation counstituted for a city under sub-clause () of
clause (1) of article 243-Q of the Constitution ;™;

(¢) in clanse (24-A), for the words “reforred to in” the words “consti-
tated under” shall be subsiined,

(d) for clause (38), the following clauso shall be substituted, namely i—
~“(38) ‘membor of' a  Corporation’ means a Sabhasad, a Paden
Sadasyfx, a Nam Nu'dxghm Sadasya or a Chairperson of a
Committes, i any, sstablished under clause (¢) ofsection 5, if he is
not member of the Corporation aud, unless the contrary is
indicated, lacludes u Magar Ponaukli 37 .

(&) for clause (39), the following clause shall be substituted, namoly -

“(39) *Mukhya MNagar Adhikari® wmeans the Mukhya Nagar
Adhikari appointed ander soction 58 and includes an Apar Mukhya
Nagar Adhikari appointed under the said section, an Upa Nagar
Adhikari and a Sahayak Nagar Adbikari appointed under section
}(l)g x:v,inlﬁ exercising powers and performing duties under section

HEH '

(f) for cluuso (82), tho following clause shall be substitued, namely i~
- *(82) *ward’ moaus the torritorial constituency of a Corporation "

15

B

shott title and
Commencement

Amendment of
section 2 of UP,
A¢t No. 2 of
1959
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Y- in .clause (82-A), for the words, figure and Jetter “‘constituted
(tigxzdcr secttuns( 6vA—"’ the words, ﬁgt;res and letter “‘referred to jn
article 243-S of the Constitution” shall be substituted.

Substitation of "3, Forsection 3 of the principal Act the following section shall be
section 3 substituted, namely —

“3(1) Anyarea specified by the Governor ina nqtiﬁpatioq under
Declaration clause (2) of atticle 243-Q of the Coastitution with such
of larger limits as are~ specified therein to be a larger urban area,
urban area  shall be known as a City, by such name as nhe may specify,

(2)"'Where, by a subsequent notification under clause (2) of articls
243-Q of the Constitution: the Governor includes any area ina city,
such area shall thereby become subject to all notifications, rules,
regulations, bye-laws orders and directions issued or made under this or
any other enactment and in force in the city at the time immediately
preceding the inclusion of such area and all taxes, fees and charges
imposed under this Act, shall be-and continue to be levied and collecied
in the aforesaid area.” _

. g . » a t - .
Substitution of 4." For 5°°tlon.4 of the principal Act, the following section shall be
sxction 4 substituted, namely : —

“4, A Municipal Corporation constituted under sub-clause (c) of

Muiiicipal Cor- clause (1) of article 243-Q of the Constitution in accor-

- poration to be  dance with Part 1X-A thereof shall be known as the

“a body corpo- Municipal Corporation of . ...... (Name of the city)
rate. -and be a body corporate.”

L 5. Forsection 6-A of the principal Act, the following section shall be
Substitation of e . . :
section 6-A substituted, namely 1— . _ _
“6-A. (1) Each Wards Committee, constituted under clause (1) of
- ~article 243-g of the Constiturion within the territorial
gﬁ;ﬁ;‘i‘gﬁg “:,‘,‘-“ area of a Corporation having apopulation” of three
_ wards committeeslakh or more, shall consist of ten wards.

(2) The territorial area of a Wards Committee shall consist of the
territorial areas of the wards comprised in such committee.

(3) Each Wards_Committee shall consist of—

(a) all' the Sabhasads representing the wards within the territorial
area-of the Wards: Committee ; .

(b) such other members, not exceeding five, a5 may be nominated
by the State Government from amongst persons registered as
electors within the territorial area of the concerned Wards Commi-
ttee who have special knowledge or expericnce in municipal adminis-
tration.

(4) The Wards Committee shaii,at its first mecting after its constitution
and at its first meeting in the same month in each succeeding year, elect
one of the members, mentioned in clause (@) of sub-section (3) as the
chairperson of that committee.

(5) The*duration of the office-of the Chairperson shall be one year but
he shall hold office: until his successor is elected and shall be eligible
for revelection..

_(6) Th'é, Chairperson-shall vacate office as soon as he ceases to bo a
Sabhasad.

(7) In the-event of the office of the: Chairperson falling vacant, due to
resignation or otherwise, before the expiry. of his term, the Ward
Commxttee shall, as.soon-as may be, onthe occurrance.of the vacancy
elect-a’ new Clinirperson. in accordance with sub-section- (4) :

Provided-that a Chairperson so elected shall hold office only for
the' remainder-of ‘the period:for ' which the-person in whose place he is
- elected would have held it if such vacancy had not octurred, '

(8) ‘Thoe duration' of the Wards Committee shall be co-terminous with
the-term.of the- Gotposationy - i . .
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7 "§{(9) Subjeet to the provisions of this Act, the Wards Comimittee shall -
exercise such powérs -and perform such functions-as ay be:preseribod -
by rules”. ) R e e o ZZ»';. el )_‘ et e
- 6.. In"section 7 “of the principal Act— Ameadment of

(@) in sub-section (1), S N P
L@ after the words “the Scheduled Castes and the -Scheduled
“Tribes” tho words- “and the backward classes”’ shall be inserfed ;i
(i) after the words“or of the Scheduled Tribes m the- pmni& pal
. area’ the words “or of the backward classes. in the municipal area™
~-shall'be imserted ;- o o oo ‘
~(iii)y following provisos shall be igsert‘e‘d at the end, namely :—
- “Brovided that the reservation for the backward classes shall not
expeed twenty seven per cent of the total number of seatsina
Corporation : : 4

Provided further that if the figures of population of the backward
classes are not available, their population may be detérmined by
carrying out a survey in the manner prescribed by rules.” ;

(b) sub-section (2) shall be omitted ; - ST

gestion 7

(¢) in sub-section (3), for the words and figures “‘sub-sections (1) and

(2)”the words and figures. “‘sub-section (1) shall be substituted.
7. In section {8-AA of the principal Act, in sub-section (1),—

(@) for the words and figure “where any local area has been declared
to be a city under section” 3" the words, fignres and letter “Where any
arca has been specified to be a larger urban area under clause (2) of
Article 243-Q of the Constitution” shall be substituted ; :

{b) for the words “‘under this Act" the wordsT*“under the}Constitution"’
shall be substituted.

8. Insection 17 of the principal Act, for sub-section} (1), the followirg
sub-section shall be substituted, namely - :

“(1) A Nagar Pramukh shall be ex-officio Emember of the Corperation."’

9. Insection 25 of the principal Act,in sub-section (1), i the second
proviso, for the words “declared a city” the words “notified a city”” shall be
substituted-

310. Insecction 31 of the principal Act, in sub-section (1), for thelwords
i“every city” the words “cach municipal area” shall be substituted.

11. Insection 32 of the principal Act,—

(a-i) faf sub-section (1), the fouo‘ﬁng sub‘seétion shali‘b;&ubstituted.
namely — S N ’

(1) The State Government shall by order—

(a) divide a City into wards in such magner that the popula:
tion in each ward shall, so for fas practicable, be the sams
throughout the municipal area ; :

(b) determine the number of wards into which a Cityshall be
divided ; .

(c) determine the extent of each.ward ;

(d) determine the number of scats to-bereservod for the Sche-
_dnled Castes, the Schedale Tribes, the backward classes. or the
women’’ ; s D e .

_(a-ii) in sub-section (1) as so substituted, for the: words “City”" ’ wher-

ever occurring, the words “municipal area’ shall be-substituted :

o (b) in sub-section (2), for the words- “fifteon'days ithe wm‘ds “seven
days” shall be substituted. : i

Anendment of
section $-AA

Amendment of
section 17

Amendment of
section2s -

Amecadment of
section 31

Amendment of
section 32
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Amesément of - 12 I.n. section 33 of the principal Act, after sub-section (1), the
section 33, following sub-section shall be inserted, namely —4 L

*(1-A) For the alteration yfor amendment of any order under sub-
section (1) the provisions of gsub-sections (2) and (3) of section 32
shall mutatis mutandis 2pply.” '

Amendment of - 13.  For section 39 fof the principal Act, thé]i?oilowing section shall be
section 39 - substituted, namely—

%39 (1) Subject to the superintendence; ] direction and control of

_ the State Election Commission the electoral roll

Preparation and ' for each ward shall be prepared and published in

publication of * the manner prescribed by rules by an Blectoral

electoral roll Registration Officer undet the supervision of the
o Chief Election Officer (Urban Local Bodies).

(2) The Chief Election} Officer (Urban Local Bodies) and ifthe

Electoral Registration Officer, referred to in sub-section (1), shall be

" such officers of the State Government as the ‘State Election Com-
mission may, in consultation with{the State §Government, designate
or nominate in this behalf. :

(3) Upoa the publication of the electoral roll it shall; subject to
any alteration, addition or correction made in accordance with
this Act or the rules made thereunder, bz the electoral roll for the
ward prépared in accordance with this Act. - R

(4) The Electoral Registration Officer may, §for] the purpose of
preparation of electoral roll for a ward, adopt, in accordance with
the direction of the State Election Commission, the Assembly roll for
the time being in force so far as it relates to the area of that -ward @

Provided that the electoral roll for that ward shall not include any
amendment, alteration or correction made after the last date fer
making nomination for the election of such ward and before the
completion of such election.

(5) Where the Electoral Registration Officer is satisfied after making

.. such enquiry as he thinks fit, whether on an application made to him

ot on his own motion, that any entry in the electoral roll should be

.. corrected or deleted or that the name of any person eatitled to be

 registered should be added in the electoral roll, he shall subject te

the provisions of this Act and rules and orders made theréunder
delete or correct or add the entry, as the case may bef: '

Provided that no suchl deletion, correction orjiaddition shall jbe
made after the last date for making’nominations for an eléction gin
e the ward and before the completion jof such election]:

- Provided ifurther that}no deletion Jor correction {affecting the
interest of any person advérsely shall be made without giving him
reasonable opportunity of being heard in respect of the action
proposed to be taken in relation to him.

‘... (6) An appeal shall lie within such time and manaer aad to such

officer or-authority as may be prescribed by rules against any order

. of the Electoral Registration Officer in regard to the inclusion, dele-
tion or correction of a name in the electoral roll.”

Amendment of 14.%5In? section "41 of the principal Act, for the words “The State

Section 41 Election Commission may’’ the words *‘In so far as provision with respect

to any of the following matters is not made by this Act or the rules made
thereunder, the State Election Commission may”” shall be substituted ;

Ameadment  of §15. Section 45 of the principal Act shall be re-numbered as sub-section
m;on':s o (1) thereof and after sub-section (1) as so re-numbered the following sub-
section shall be fnserted, namely :—

«(2) ‘Subject to sub-section (1) the Chief Blection Officer (Urbaa
Local Bodies),.referred to in sub-section (2) of section 39, shall
supervise the conduct of the clections of the Nagar Pramukh, Upa-
Nagar Pramukh and Sabhasads of the Cotporation.” = *
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. 16, In section 48 of the principal Act, e pogEerIsn Jputieiar 9% section 487 °, d; '
- (@) for the words “State Election Commissmhl” Wwherever-ocourring,
“"f'the'wovds :“Chief Election omcer s{Urban: Loocal, Bodies)'’, shall be
sk ‘k-sub"iwed. LT g ’ ‘ﬂ G TP FIeE
' -A.v_ "(b in sub-sectmn (l) after the' ﬁgures “1353’,the .‘ﬁgnres and letter
,“13 ~A” shall be mSerJeJ 5
Amendment  0f
e 1 section 58 .
(a) in the provxso, far the words “the Govemment may be e
appomted ‘as . such’™ the. words “the. - State. .. Govemmnnt may bo R
- appointed as Mukhya Nagar Adhikari’® shall be substituted
() after the “existing - provxso, thc foHowmg provxso shall be =
msetted namely i— - Tohey e ndioan g '
- “Provided further that 0o pcrson may be appomted as Apar
Mukhya Nagar Adhikari unless he is an Upa. Nagan Adhlkan of the
‘ Corporatnon in the senior most scale.” ) )
18. In section 85 of the prmcxpal Act, in sub-sectlon (I-A), the words  Ameondment of
and figures “or section - 539" shall be ommed e section 85
19. In section 107 of the prmmpal Act, ui Sub-sectmn (1) in Hindi Amendment of
version, for the words “qeq mxrmﬁfgaﬁf‘a FEYAAN’  the - words secotion 107 -
" oy g e fe & W el shall be substituted. '
20. In section. 541 of the prmcnpal Act, after clause (48), the follo- Amendment of .
wing clause shall be inserted, namely :— . section 541

- “(48-A) the provision and the manner for allotment of land to thc

‘person engagcd tradltlonally in the vocatmn of makmg earthen
“pottery. - 8 . .

Explanatton-—A persoa shall be daemcd to be engaged traditionally

in such. vocation if he belongs to such class of persons as may be
notified by the State Goverameat.”

21. For section 544 of the pnncxpal Act, the followmg section shall be
substituted, ,namely —

‘544, The bye-laws made under sectlon 541 shaIl Nbe. pubhshed
Bye-lawS tobe 10 the Official Gazetze.”: :
published ~

22.° ,In sectxon 574 of the puncxpal Act, in sub-secuon (1),—
(a) in clausc (@)~

) for the words mumcxpahtms and mumc1pa1 ‘boards” the
~ words “municipality or municipal area and’ Municipal Board or
Mumcxpal Council, as the case may, be," shall be substituted ;

(u) Jor thc words. . “Cxty or to the - Corporamon” the words
“City and to the Corporatlon” shall- be substituted ;

(b) in clauses (b) apd (d), ' after’’ the “words “Mumcxpal Board”

the words * or, as. the case may be, of the Mumczpai Couacxl” shall.
be inserted.]. . - s . i

PP PR i

" 23. In section 575 of the prmcxpal Act,, for ‘the. words “the  saidf
mumcxpahty “wherever occurring, thé woids “Municipal Board or, as thc
casc may be, to the Municipal Council”’, shall, ha substituted. -

- 24, Io section 576 of the: pnnmpa.l ‘Act ;for*ﬂfe words “‘said munici-
pality"’, wherever occurring, the words ‘Mumcxpal Board: or, as the case
may bc, tho Mumclpal Counc1 ” shall be subst:tuted

- e

25. In sectlon 577 ot‘the prmcxpal’ Act Jn ciauses (e) and (ee), Jor the
wonds, “said mumclpahty"’ ‘wherever ' oedurrifg,” the “words* . “Municipal

Board or; as-the'case may be, the- Munxcxpal Counci‘f” shalf be- “substituted.

Substitution of
section 544

Amendment of
section 574

Amendment of
section 575

Amendment of

" section 576

Amendment of
section 577

Lkl
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Ingertion of 26. After section 577 of the principal Act, the following section shall
g?vvid fon. be imserted, namely :— o A ,

- «577.A. All officers and servants in the employmeat of a Nagar

' Cdnﬁi']?dAﬂ 0‘:] Mahapalika as it stood . immediately before the

Service commencement of the Uttar Pradesh Urban Local Self

‘ .- Government Laws (Amendment) Act, 1994, shall on

suéh commencement, be ‘thé officers and servants of the Corporation

under this Actand shall draw the same salaries and allowances and be

subject to the same conditions of service to which they were entitled
or subjected to immediately befote such commencement.”

Amendment of . 27. Ip‘séction 578 of the principal Act, including the miarginal heading,

section 578 the wotds “superséeded or’’ wherever occurring, shall be omitted.
Amendment of . -28. In section 579 of the principal Act, in sub-section (1),~
rection 579

(@) for the words and figure ““on any local ared being constituted to
be a city under section 3” the words, figures and letter ““wherc amy
"7 4reli ig spocified to be a larger urban area under clause (2) of article
"' 2431 of the Constitutioh? shall be sabstituted ;
(%) in clause (a), the words “in relation to elsctions tojconstitute
the-Corporation for such.city” shall be omitted; :
(c) in clause (b) for the words “the Municipal Board”, the words
*the Municipal Council’ shall be substituted.

:e:t?d ut ;;’f o 29, “In section- 579-‘A:€c;f -t_-he pﬁncipa] Act,— .
Hon 81T (a) in sub-section. (1); for the words “and the Constitution of
' Maunicipal Corporation under this Act” the words *‘and the first
e .+ Constitution of the Municipal Corporation. under: this Act as
TR amended by the said Act” shall be substituted; -+ ~xf -
' . . - (b) in sub-section (2),— T L LI
"~ + " (i) for thé¢:words and figures - ‘“‘the - Corporation: expires
within six months from the commencement of the Uttar Pradesh
Urban Local self Government Laws (Amendment) Act, 1994 and

.a new Corporation is not constituted under the provisions of this
Act then on such expiry and until the date appointed for the firs
meeting  after the  cobstitution of thé new Corpo
ration” the words and figures “the Nagar Mabhapalika,

" as it stood immediately before the commencement of the
Uttar Pradesh Urban Local Self Government Laws
camendment) Act, 1994, expires after such commencement and a
new Corporation is not constituted under the provitions of this
Act as amended by the said Act then on such expiry and until the

Constitution of new Corporation’” shall bo substituted ;

(i-a) for the words “‘expires after such commencement and a new
Corporation is not constituted under the provisions of this Act as
amended by the said Act then on  such expiry and until the

. . Constitytion of new. Corporation as so substituted”, the words “has

_ expired . before such commencement and an officer has been

- appointed by the State Government (hereinafter referred to as the
Administrator then until the first Constitution of the Corporation™
shall be'sabstitutied';j o

(ii). clause (a) shall ‘be omitted :

(iii) in clause (8) fbr the wotds  “vest in and be exercised, per-
formed and discharged by an officer appointed, in this behalf by
the State Government (hereinafter referred to as the Administrator)
and the Administrator shall* the words “‘continue to.vest in and
be exercised; performed and discharged by the Administrator who
shall” shall ‘be substituted ; =~ ‘ o

(¢) for sub-section (3), the following sub-section shall be substituted,
namely ¢ - . : A ‘ '

“(3) Notwithstanding anything in sub-section (2), the election to

.. constitute the Corporation shall be held within a.period of one and a

~ half years f'ron; the date of commencement of the Uttar Pradesh Urban
... Local Seif Governmnent Laws (Amendment) Act, 1994 in accordance -
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“ ' ithdhe provisiond of this /et @5 amended by tho said Act an¢ o
the Constitution of the Corporation, the provxsmns”of clanses (), (c)

_ 2nd (d) of sub-section {2) shall cease to havo effect- 3 "

" (d). sub-section (4) shiall be,omitted. .o . it

EEIAN LT seeticn €O a st At - A - : : endment of
740, “In séction $¢0-B of ihe prinicipal A¢t in the marginal heading, sy °

gfter the words *“Sums due’’ nfe words “to the Mahapahka”- shall be section

o

inserted. o ,
' PR . Amendment of
31. In section 580-C of the principal Act, in the marginal hca;hn,g’ section SS:C
after the words “perding proceedings”, the words ‘‘of the Mahapalika
shall be inserted. ‘ o '
S fat

TITHR N -
- LCHAPTER I ... .« =
. Amendment of the Us P. M@ic?paliiks4¢b 1915

. 3. In the preamble, long title, and subssection (1) of section 1 of  Seoln cF
the United Provinces Municigalit_ies.,AQ,tz,lﬁ,lﬁ;’hefelﬂa"ftﬁf .in this Chapter pteambleg and

. seferred to as the principal Act, for the words “Unifed Provinces”, wherever section { of UP,

occuITing, the words “Uttar Pradesh” shall be substituted. ?;;6 no. 2 of
33. Insection-2 of incipal Act 3— , Amendment of
on-2 of the principal Act :— . section 2

{a) in clause (6—5); for the words sreterred to in' the words “‘consti-
tuted undex” shall be substituted ; .. . :

.(b) in clause (9), feorthe words; figure and fetier ._“t';;m;tiiﬁt_gd under
section - 3-A” the: words, figures.and letter “ireferred to in clause (e) of
article 243-P of the Constitution” shall be substituted; = -

(c¢) in clause (9-A), the words ard figure “the Lmits whereef skall te
such as are defined under section "3’:_shq}l te omitted ; :
(d) for clanses (9-B) and (9-C) the foilowing clauses shall be sub-
stituted, npamely t— D .

*(9-B) *Municipal Council’ means the Muniecigal Ccuncil cons-
tituted under sub-clause (b) of clause (1) of article 243-Q of the
Constitution; L ,

. (9-C) “Nagar Panchayat’ means the Nagar Panchayat constituted
under sub-clause (@) of elause (1) of article 243-Q of the Consti-
Cotmtion Ty o L
(¢) for clause (22-A), the following clause shall be substituted namely :—

*(22-A) *Smaller urban area’ means an area -notified? as:such
under clause (2) of article 243-Q of the Constitution ;” ;

{f) in clause (22-B) for the words “referred to in’” the words ‘‘cons-
tituted under” shall be substituted ; ) T A
(2) for clause (23-A) the following clause shall be substituted, namely:—

“(23-A) ‘transitionzl area’ means an area in transition from a
rural area to an urban arca notified as such under clause (2) of
article 243-Q of the constitution ;”’;

(k) in elause (24-A) for the words, figure and letter ““constituted under
section 3-B’’ the words, figures.and letter “referred to in article 243-8
of the Constitution” shall be substituted.

-

34. Insections of the principal ASH=! . .
. (a) for sub-sectioas (1) and (2), the following sub-sections shall be  Amendment of
substituted, namely t— .. .. .o section 3

(1) Any atea specified by the Goserpor in a potification unda: |
glanse (2) of article 243-Q of the Coustitution with such limits as
arg specified, therein to be a transitional area or a smaller urban
area, as the case may be. - -
- -{2) Thé Gevernor may, by-a-$iibsequent: notification under clause
(2) of article 243-Q of the Constitation; includé or eXclude any area
. in or from.a transitional area or a smaller urban area referred to in
. sub-section. (1), 2s the casemaybe.”s . . ...
() in sub-section(3), for the words and figute ““The..power _to issue
2 notification under sub-section (1) the words and figures “the
notifications referred to in sub-sections (1) and (2)* shall be substituted.
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Aﬂ_ﬂeﬂdﬁ\w of 35. Insection 3-A of the principal Act,—
(a) for sub-section (1), the following sub-section shall be substituted
pamely :— .
“(1) A maouicipality constituted unier ctaus (1) of articlz 243-Q
of the Constitution in accordanze with part IX-A thareof shall—
(a) for every transitionalj area, be known as the Nagar
Panchayat ; _ v
(b) for every smaller urban area b2 knowa- as ths Maunlcipal
Council.”; . :

(b) in sub-section (3),— _ .

‘(i) in clause (@), for the words ‘*‘on such commoncement’ the

words “from such commencement and until the first constitution of
the Municipal Council uader this Act as amended by the said
. : ‘ Act,” shall be substituted; . :

(i) in clause (b), for the words “on such .commencemont” the
words “from such commencément and until the first constitution of
the Nagar Panchayat under this Act, as amended by the Act referred
to in clause (2)” shall be substituted. ‘ :

‘“f:;“gf‘;;’“ of 36, For section 3-B of the principal Act; the following section shall be
' ‘ substituted, namsly — ~ A

“3.B. (1) Each Wards Committee constituted undst clause (1) of

Constitution article 243-S of the Constitution within the torri-

and composition  torial area of a Municipal Council, having & pepu-
of Wards Commi- lation of three lakhs or more, shall consist of five
ttees ‘ wards. . ’ ,

- (2) The torritorial area of a Wards Committee shall consist of the
territorial area of the wards comprised in such Committee,

(3) Bach Wards Committee shall consist of—

(a) 8l the mambars of ths Municipal Council repressnting the
wards within the territorial area of the Wards Committes; ¢

(b) such othér members, not oxceeding thres as may be nominated

by the State Government from amongst persons fegistered as

- electors within the territorial area of the concerned Wards Comm-

ittee who have special knowledge or experience in municipal
administration. '

(4) The Wards Committee shell, at its first meeting after its
~ constitution and at its first meeting in the samoe month in each succeed-
" ing year, elect one of the members, mentioned in clause (a) of

sub-section (3), as the Chairperson of that Committee.

(5) The duration of the officz of the Chairparson shall bz ons yeai'
but he shall hold offisz until his successor is elscted and shall by eligible
for re-clection. ‘

(6) The Chairparson shall vacate officaas Soon as ho’ ceases to bas
member of the Municipal Couancil.

(7) In the event of the offioe of the Chairperson falling vacant, due te

: resignation or otherwise, before the expiry of bis term the Wards

§- Committee shall, as soont as may be on the occurrence of the vacancy,
elect a new Chairperson in accordance with sub-section (4) §

Provided thata Chairparson so elsctad shall hold offies only for
the remainder of ths petiod for which the parson, in whose place he -
[ is elested would havs held it if such varancy had not ocourred.
(8) Th3 duration of th: Wards Committe: shall ba co-terminous with
the term of the Municipal Council. :

(9) Subjoct to the provisions of this Aat, ths Wards Committes shall
exarcise such powers and parform such functions as may bs preseribed
by rules.”.
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37. In section ¢ of the principal Act, in sub-section (1), for the words

and figure “under section 3*’ the words-and figure “referred toin sgction 3>

shall be substituted. .

© 38, In'section 5 of the principal Act, forthe words-and figure “When by
reason of a notification uader section 3 any local area is included” the words,
figures and letter “Wher® by a notification referred to rg.sub-séct}on (2) of
section 3, the Governor includes any area” shall be substitutzd.

39, In section 7 of the principal Ast, for the words “‘within the muni-

cipality for — ” the words “within the muaicipal area for—” shall be
substituted. :

40. Ia section 9-A of the principal Act,~
(a) in sub-section (1),- 1 : .
(i) for the words “Scheduled Castes and the Scheduled Tribes™

the words “Scheduled Castes, the Scheduled Tribes and the back-
ward classes” shall be substituted ; .

(ii) after the words ““or of the Scheduled Tribes in the municipal

_area” the words “or of the backward classes in the municipal
area” shall be inserted

(iii) following provisos shall be inserted at the end, namely i—

“Provided that the reservation for the backward classes

shall not exceed twenty seven psr cent of the total number of-
seats in the municipality:} -

 Provided further thatif the figures of population of the

backward classes are not available, their population may be -

determined by carrying out a survey in the manner prescribed
by ruies.””’;

(b) sub-section (2) shall be omitted F

{c) in sub-section (3), for the words and ﬁgures “sab-sections (1) and
{2)” the words and figure “sub—seqﬁon (1) shall be substituted.

41. 1In section 11-B of th> principal Act,— "

(a) in sub-section (2), for the words “‘published for objection
for a period of not less than 15 days and a copy of sams shall

be sent to the municipality or municipalities conceraed for comments;”

the words “‘published in the manner prescribed for a period of not less
than seven days” shall be substituted ;

(b) in sub-section (3) , ths words “‘and the comments” shall be
omitted.

42. Section 11-C of the ‘principal Act shall be repgumbered as ub-
section (1) thereof and after sub-section (1) as so renumbered, the tollow-
fng sub-section shall be inserted, namely :—}

“(2) For the alteration or amendment of any order uader sub-

section (1), the provisions of sub-sections (2) and (3) of Section 11-B
shall mutatis mutandis apply.”

43. In section 12-B of the principal Act,—

(a) for sub-section (2) the following sub-sections shall be substituted,
namely :—

“(2) Subject to  sub-section (1), the eiectoral roll for every
ward shall be prepared and published by the Electoral Registration
Officer in the manner prescribed by rules uader the supervision

_ of the Chief Election Officer (Urban Local Bodies).

{2-A) The Chief Election Officer (Urban Local Bodies) aand
the Electoral Registration Officer referred to insub-section (2)
shall be such officers of the State Government as the State Elec-
tion Commission may, in consultation with the State Government,
nominate or designate in this behalf; g

{2-B) Upon the publication of the electoral roll, it shall,
subject to any alteration, addition or modification made by or
under this Act be the electoral roll for the ward prepared in
accordance with this Act,””; .. T

Amendment of
section 4 .

'An;endmen( of
section §

Amendment of
section7 - -

Amendment of
section 9-A

Amendment of
saction 11-B

Amendment of
saxction 11-C

Amgndment  of
gsection 12-B
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(b) in sub-section (3)s Jor the words  ““State Election: Commission
may for the purposc‘of preparation pf electoral rojl for a ward
adopt” the words “Electoral ‘Registration ‘Officer, may for the

purposc of preparation of electoral roil for a ward, adopt, in

accordance with the direction of the State Election Commi-
ssion,”’ shali be substituted.

Snﬁﬂtﬁifén of 44, For section 12-F of the principal Act, the fbil.owing‘ section shail
seection 12-F . be substituted, namely —

“12-F. (1) Where the Electoral Registration Officer is satisfied,
after making such enquiry as he thinks fit, whether
on an application made to him or on_his own
R motion, that any entry in the electoral roll should
be corrected or deleted or that the name of any person entitled to
be registered should be added in the eléctoral roll, he shall subject
 to the provisions of this-Act and the rules or orders made thereunder,
delete or correct or add the entry, as the case may be:
- Provided that ro such delstion or éorrection or addition shall be
made after the last date for making somination for an election in the
ward and before the completion of such election :

.. Provided further that no deletien or correction affecting the
interest of any person adversely shall be made without giving him
reasonable opportunity of being heard in respect of the action

proposcd to be taken in relation to him.

© (2) An appeal shall lie withiii such time and mannér and te such
officei or authority as niay be prescribed - by rules dgainst any order
of the Electoral Registration Officer in regard to the inclusion, deletion 4
or correction of a name in the electoral roll.” :

Amendment of 45, In section 12-H of .the principal Act, for, the words - “"The State
section 12-1 Blection Commission may”’ the.words ““In so Tar: as provision,with,respeot
to any of the following matters is not made by this Act or the rules
made thereunder, the State Election Commission may” shall be

Correction of
electoral roll

substjxuted, ' i o G
Amcnement of 46, section 13-B of ‘the principal Act, shall be renumbered - as sub-
scction 13-B gection (1) thereof and affer sub-section (1) as so renumbered, the following

sub-section shall be inserted, namely —

*(2) Subject to sub-section (1), the Chief ‘Election Officer (Urban
Local Bodies), referred to in sub-scetion (2-A) of section 12-B shall
supervise the conduct of all elections to the municipalities.”

Amendment of - 47. Inse ction 13-J of the principal Act,— ;

gection 13- {a) for the words “¢rate Flecticn Comrmissicn,”” wherever oceurring
the words “Chief Elccticn Cfrcer (Urtan Leczl Bcdics)” shall be
subs__tituted. .

() in sub-section (1) after the ﬁgﬁrers «135" the figutes and letter
«<{15-A”" shall be inserted.

Amendment  of 48. 1In scction 43-C of the principal Act, for the words “The State
section 43-C '

Election Commission may,” the words “In so far as provision with respect
to any of the following matters is not made by this Act or thé rules made

thereunder, the State Election Commission may,” shall be substituted.

Amendmment of 49. In section 298 of the principal Act,— |
(@) in sub-section (2) for the words “municipal area” wherever
occurring, the word “Municipality” shall be substituted.

(b) in list 1 thereof,—

(i) in the heading, for the words “municipal area” the word
“Municipality” shall be substituted. N
(ii) under the sub-heading I-Miscellancous;  affer entry (q), the
following entry shall bg_fps_e;teq’, namely -
“««(r) providing the manner of allotment of land to the
in tte vocation of making

persons engaged trediticpally 1
earthen pottery.
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Explanation i—A person-shall be deemed to be engaged tradi-
tionally in Such vocation if.he belongs to such class of persons
‘as may be notified by the State Government.” ;-

(¢) in list II thereof, in the heading, for the words “inunicipal. area
the words “Municipality” shall be substituted.

50. For section 301 of the principal Act, the following sections shall be  Substitutlon ot
substituted, namely ;- ’ sestion 301

“301. (1) The powér of the niuhicipaiity_ to make bye-laws under
Regulations and  section 298 shall be subject to the condition of the

bye.laws to be _ s : . e
published bye-laws being made after previous publication.

(2) The regulations made under section 297 and U.P. Primary Educa-
tion Act, 1919 and the bye-laws made under section 298 shall be
published in the Official Gazette.

301-A. (1) If, at any time, it appears to the State Government that any
State Government bye-1aw should be modified or repealed either wholly
may modify or O in part, it shail cause its reasons for such opinion to
tepeal bye-laws  be communicated to the municipality and prescribe
reasonable period within which the municipality may make any
a representation with regard thereto which it shall think fit.

(2) After receipt and consideration of any such representation or,
if in the mean time no such representation is received, after the expiry
of the prescribed pericd, the State Government may at any time, by
notification in the Official Gazette, modify, or repeal such bye-law either -
wholly or in part.

(3) The modification or rapeal of a bye-law under sub-section (2? shall
take effect from the date of the publication of the notification in the
Offictal Gazette.” : -

51, Insection 341 of the principal Act,— Amindascat of

(a) affer the words and figures **Town Areas Act, 1914" the words section 341
and figures “‘or the Notified Area Coinmittee constituted under section
338" shall be inserted, ®

{(b) for the words “‘respectively to the Municipal Council or the
Nagar Panchayat” the words “to the Municipal Council for the
Municipal Board or to the Nagar Panchayat for the Town Area
Committee or the Notified Area Committee” shall be substituted.

™ 52, 1Ia section 342 of the principal Act,— Amendment  of
L i . . ) ~ section 342

(a) jor sub-section (1), the  following sub-section shall be
substituted, namely —

“(1) Notwithstanding anything in this Act, all the powers,
functions and duties of every Municipal Board, its President
and Committees, Notified Area Committee and its Chairman, or
Town Area Committee and its Chairman, as they stood imme-
diately before the commencement of the Uttar Pradesh Urban
Local Self Government Laws (Amendment) Act, 1994 shall on
such commencement vest in and be exercised, performed and dis-
- charged by the District Magistfate who shall in respect of
Municipal Board,its President and Committees, be deemed to be
Municipal Courcil, its President and Committees and in respect
| of Notified Area Committee and its Chairman or Town Area
j ‘ Committee and its Chairman be deemed to be Nagar Panchayat
and its Chairman.”;

(d) for sub-section (4), the following sub-section shall be
substituted, namely j—

‘. *(4) Notwithstanding anything in this section, the clections
. to constitute the Municipal Councils and the Nagar Panchayats
: shall be held within a period of one and a half years from the date

of commencement of the Uttar Pradesh Urban Local Self
Government Laws (Amendment) Act, 1994 in accordance with
the provisions of this Act as amended by the said Act aad on the
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constitution of the Municipal Council ot the Nagar Panchayat, as
the case may be, the. provisions of sub-sections (1), (2) and (3)
shall cease to-have effect.” :
A mendment of inci -
e Sehedule In t.he '_prmc;pal A.ct, o ' .
(a) in Schedule I, in the eatry of Cotumn 2 against section 212-A,
- Jor the words “municipal limits”, the words “municipal area’ shall
: - be_substituted ;
(b) in Schedule [LI, the words “toll, octroi”
(¢) in Schedule VII,-
(i) for the entries in respect of section 3, the following entries shall
be substituted, namely :-
“3 (1) To specify with limits any area to be a transitional
area or a smaller urban arca, as the case may be.

Q) To include or cxclude any avca in or from a transi-
tional area or a smalfer urban arca, as the case may be.”

(ii) in Column I, for the figure 9" the figure and Jetter “*9(e)”
shall be substituted ; » ’
(iii) after the entry of section 9 (@) as so substituted, the following
entry shall be inserted, namely i— .

“9 (d) To nominate the members to the Nagar Panchayats
",

or to the Municipal Council, as the case may be, "' ;
(iv) the entry in respect of section 10 shall be omitted ;

(v) for the entry in respect of section 13-A (1), the following
section and entry shall be substituted, namely — :

“13-A—To appoint date or dates for general election
to 8 municipality ’* j :
(x) in the entry against section 122 (2), for the words *“excluded
from the municipality”, the words “excluded from the tramsitional
area or the smaller urban areas, as the case may be” shall be
Fsubstituted. |
t (d) in Schednle VIII, the entries i""’CSpcct;‘of Section 155 shall be

omitted. .
CHAPTER 1V
Repeal and Savings
Repeal 54. (1) The Uttar Pradesh Urban Local-Self Government Laws (Amend-
savings ment) Ordinance, 1995, and the Utter Pradesh Urban Local-Self Government
i -~ . Laws (Third Amendment) Ordinance, 1995 are hereby repealed.

v (2) Notwithstanding such repeal anything donc or any action taken
under the provisions of the Uttar Pradesh Municipal Corporations Act, 1959 or
the United Provinces Municipalities Act, 1916 as amended by the Ordinances
referred to in sub-section (1) or by the Uttar Pradesh Urban Local Self
Government Laws (Amendment) Ordinance, 1994 or by the Uttar Pradesh
Utban Local se(f Government Laws (Second Amendment) Ordinance, 1994 or
by the Uttar Pradesh Urban Local self Government laws (Third Amendment)
Ordinance, 1994 or by the Uttar Pradesh local self Government Laws
(Second Amendment) Ordinance, 1995 shall be deemed to have been done
or taken under the corresponding provisions of the said Acts as amended
by this Act as if the provisions of this Act were in force at all material

times.

53,

if

shall be omitted

u?

and

By otder,
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